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ANNOUNCEMENT RE. GOVERN-
MENT BUSINESS FOR THE WEEK
COMMENCING 2ND MAY, 1995,

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY
AFFAIRS (SHRIMATI MARGARET
ALVA): Madam, with your permission, I
rise to announce that the Government
business in this House for the next week
will consjst of —

1. General Discussion on Railway

Budget for 1995-96.

2. Discussion on the Resolution re-
garding Railway Convention Comm-
ittee (1991).

3. Consideration 'and return of the

following Bills as passed by Lok
Sabha:—
(z) The Appropriation (Railways)

No. 2 Bill, 1995.

(b) The Appropriaticn (Railwaysp
No. 3 Bill, 1995.

4.General Dicus ion on the Gene-

ral Budget for 1995-96.

RE., SITUATION IN TAMIL NADU

SHRI M. A. BABY  (Kerala):
Jdidam .. (Interruptions).

THE DEPUTY CHAIRMAN: Mr.
Baby, ome second. I have been informed
that Mr. Sikander Bakht has made a
request to the Chairman. He has to go
for a meeting. So he has requested that
ke may be permitted to speak first.

(Interruptions),

SHRI M. A. BABY: I want to raise
the issue o° the Constitutional crisis in
Tamj] Nadu. Does he want to speak on
the same subject?

THE LEADER OF THE OPPOSI-
FION (SHRI SIKANDER BAKHT)
Yes. I want to speak on the same sub-

ject, if you petmit me.
SHRTI M. A. BABY: Yes, (nterrup-
tions)

SYED SIBTEY RAZI (Uttar Pradesh}
Madam, J am on a point of order. It is
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a question of procedure in this House. I
undeistand that the situation, the politi-
cal situation, the Constitutjonal situation
in Tamjl Nadu is going to be raised in
th'e Zero }_Iour here. My gubmission is
this. Definitely, it is a matter of great
public importance. Bug the sensitivity
and the m[ruacy of the matier should
also be kept in mind. When we discuss
the situ.tion in Tamil Nadu, the eonduct
of the Governor may come up, when we
discuss the _jtuation in Tamil Nadu, the
passing of a resolution by the State Le-
gislature may come  up, When
we  djscuss that sxtuanr\n varjous
reactions may come and in such a situa-
tion, the things which we could not dis-
cuss during Zero Hour may be taken up
by the hon. Members. My objection is,
if it is a matter of great public import-
ance, then the  procedure and the rules
provide that we can take it up under the
Short Duratjon Discussion, where,  if
the Chairman is satisfied, after calling
for snch information from the Member
who has given notice and from the Min-
ister, as he may consider necessary that
the matter is urgent and is of sufficient
public importance to be raised in  the
Council at an early date. he may adinjt
the notice and in consultation with the
leader of the Council fix the date on
which such matter may be taken up
for discussjon and allow such time Ffor
discussion, not exceeding two and a
half hourg ag he may consider appropriate
in the circumstances. My submission 13
that the Government version should also
come in respect of the suggestion made
by the Members: During Zero Hour we
cannot raise a questiop which involves
a Constitutional point. Our convention
in the House is that we do not discuss
the conduct of the Governor. Now, the
question that the Tamil Nadu Assembly
has raised is that the appointment of the
Governor should be discussed with the
Chief Minister.  (Jnterruptions) Madam,
you have permitted me. T require your
tuling. (Interruptions)

THE DEPUTY CHAIRMAN: 1 have
permitted him. He is the Deputy Leader
of (he Party. He has a right to speak.

lease sit down. (Interruptions)
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SYED SIBTEY RAZI: The constjtot-
jonal propriety may be discussed. This
is not the opportune time for that. Any-
how, if you permit this discussion, then
it should be taken up under the relevant
procedure and not during Zero  Hour.
That is my submission. (Juterruplions)

THE DEPUTY CHAIRMAN: Nirs,

Jayanthi Natarajan, just a minute.

Mr. Syed Sibtey Razi, I have mnjne
names before me on this issue and I
do not know how we will finish it 1
45 minutes, The question is (hdt many
times during this week, the Members
wanted to raise the jssue of Governer
witich 1 did not permit. We never permit
anything regarding the courts because we
do not want to djscus the Judiciary in
this House We respect and honour the
Judiciay and we would not like them to
discuss our matters. Now, the thing 1
that the Chairman has permitted them.
You are right that if the Members give
a notice, they should also specify the
parameters of discussjon. Then the
Chairman can satisfy himself as to what
would be the parameters of such dis-
cussion and that can be identified. But
if you just mention something in  the
House without any proper motion, it
becomes very difficult for the Chair to
tell the Members what tg do through 1
do tell. But, ¥ request the senior Mem-
bers of this Mouse to take upon them-
selves the responsibility to restrain them-
selves while speaking and coofine them-
selves only to the concern that they have
about the subject which ig bothering
their mind.

SHRI SIKANDER BAKHT: Madam, 1
accept your direction. Madam, with
vour permission, [ wiil (ry my best to
confine myself (o0 the subject under dis-
cussion, 1 don’y have time to go into the
details of things. wqT 7@l ey
m@aT 9T ar  feEr #ie 9w
LCEGEICEIRE 2 oI S A (I o)
FEC TG & IGF gA7T & DA gRIT |

§aga I ¥ g
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SHRI M. ¢, BABY: Thank you very
much, Madat:, An unprecedented Cons-
titurional crisis has emanated from the
latest developments in the S¢ate of Tumil
Nadu. Madam I do no; want to com-
ment upon the merits of the action of
the Governor or the merits of the Reso-
lution passed by the Tamjl Nadu State
Legislature. As per the Rules of Pio-
cedure of our House, under sub.rule (i)
(ii1) and (ivj of rule 238, we are not
expected (o discusy the matters under
the consideration of . court, As per
sub-rules (ii) and (iis), we are  not
expected to discuss matters relating
to State Legisiatares or the other House.
As per sub-rule (v) of the same rule, we
are not expected to discuss persons hol-
ding high offices. Madam, since this
unprecedented  (Crnstitutional crisis has
arisen, I would like to draw the atten-
tion of the House and, through  this
House, the attention of the entire coun-
try (o the fact thay when the framers of
our Constitutiou discussed this issue
concerning  the post of Governor, there
wag a very neated debate an
what the authofity oo the  Governor
should be. how the Governor <hould be
selected and what the response of the Go-
vernor would Be on occassions arising oug
of the controversial political situations.
Madam, on the 31st of May, 1949, in
the Constitueut Assembly, Pnndit Jawa-
harlal Nehru, while intervening in  the
debate, made certain very relevant ob-
servations with  regard to the way in
which a  Governor is to be selected,
which has been reproduced and then

quoted in the Sarkaria Commission
Report.... T Y‘,’ '5?}%?5

THE DEPUTY CHAIRMAN: Now we
are discussing the matter concerning the
selection of the Governor? Aren’t we?

SHRI M. A. BABY: Madam, I am
not talking about an individual Gover-
nor.

SHRT P. UPENDRA {(Andhra Pra-
desh): Madam, he bhas not exceeded the
limit.

SHRT M. A. BABY: Madam,
were discussjons. ...

thera
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THE DEPUTY CHAIRMAN: Mr.
Baby, there is 2 saying in Uidu  that
i you touch the nose like this or if vou

take your hand like this, it is touching
the nose

SHRI P. UPENDRA: He has nut
come to that stage.

SHRI MD. SALIM (West Bengal):
Madam, the question of cut is in  the
other House.

SHRI M. A 3ABY: Madam. there
were ogcasiens .ike this. For example,
the conduct of the Governor of Tripura
was discussed bere, the problem he
had created, I do not want to refer
that a; all.

THE DEPUTY
they were not
presided.

N

CHAIRMAN: No,
discussed here when 1

SHRI M. A. BABY: Madum  when
this was raised. Pandit Jawaharlal
Nehru stated that the Governor should
cooperate with the Siate Government, the
Governor should be such as would also
be agreed upon and appreciated by the
State Government, It is very categorical-
ly stated by Pandit Jawaharlal Nehru.

Secondly, when the issue was raised
by some Members that there would be
conflicts between the Governor and the

State Government. Pandit Jawahaslal
Nehru stated:

“We are thinking of people of high
eminence,  educationists, those  who
would transcend the narrow  politjcal
considerations. Such  people would be
appointed as Governors and there would
be, atr no point of time, any possibility
of conformation between the Governer
and the State Government.”

Madam, this bhigh standard se¢ by the
framers of our Constitution, this high
standard enunciated by Pandit Jawaharlal
Nehru was observed in violation in the
later perind of the conduct of Indian
polity.  This is the tragedy of the
situation.  Now, what is happening is
those who are nursing political ambi-
tions are appointed as Governors, Those
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who are indicated by Courts
(Unterruptions)

..........

Please listen (o me,

SHRIMATI JAYANTHI NATARA-
JAN (Tamil Nadu): Madam, 1 am
not protesting what Mr. Baby is saying
It is a very important issue. Let him
say that. But, when we also make our
remarks. T request that you may show
us similar tolerance becausc we hava
our own views. He might have  his
own vicws. (Interruptions). It is my
request. This is an jmportant issue.
Let him say whatever he likes.

THE DEPUTY CHAIRMAN: I you
take my view, I have given my ruling.
I would not like to discuss this matter
at all on the floor o the House. Iy should
be discussed in a proper mannef, not in
this casunal manner. What Mr. Baby is
quoting is what Pandit Nehru said about
Governors, about whatever .., tInterrup.
fionsy, Just a minute, Please, (Interrup-
tions). What T am saying is if my opinion
ic taken, T would, not like to discuss this
matter in this casua] manner. I would
like, as Mr. Sibtey Razi has suggested,
to discuss it in a proper manner whero
we can decide the parameters of the
discussjon and we can have a serlous,
thoughtful discussion out of which some
results can come and Government can
also put forth its viewpoint. But, here
I am trying to  bring you to order,

telling you not to go  beyond certan
limits.

SHRI M. A. BABY: Madam, I hope
I am within the limits prescribed by
you.

SHRI VAYALAR RAVI (Kerala):
Madam, Mr. Baby is absolutely correct.
The same thing was done by Shri V.P.
Singh also which his party supported.
(Interruptions). The same thing  was
done by Shri V.P. Singh. I fully agree
with him, (Intreruptions). ‘The same

thing was done by Shri V. P. Singh with
their support.

SHRI G. SWAMINATHAN (Tamil
Nadu): What was done by Shri V. P.
Singh? (Interruptions).
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. SHR1 MD. SALIM: He is
Pandiy Nehru, (Interruptions).

quotiug

SHRi VAYALAR RAVI: Shri V. P.
Singh did the same thing.

THE DEPUTY CHAIRMAN: ‘{wo
wrongs do not make a thing right.
Interruptions). Mr, Baby, please con-
‘clude, [ bave no time today.

SHRI M. A. BABY: Madam, I have
just referred go Pandit Nehru, The ex-
act words used by Pandit Jawahar'al
Nehru on the 3ist May, {949  wese,
“The Governor must be aczeptable to
the Government of the Province.V He
nsed these words. Madam. the 3arka-
ria Commissjon which was appointed by
"the Cengral Government weut deep into
this matter, The Sarkaria Commission
examined eminent people. It collected
evidence from people.  On the basis of
their detajled scruting and study of the
matter what they have suggested it con-
sultation with the State Government be-
fore the appointment of a Governor
should not be treated as a matter  of
_convention to be followed or abused or
ignored by the Central Government, The
Sarkariag Commission  categorically sug-
gested that the consultation by the Cen-
tral Government with the State Govern-
ment before the appointment of a Gover-
nor should be made a part of the Consti-
tutional provisions. We should like to
know from the Government, after ha-
ving experienced so much of turmoil in
relation to the  problems created by
Governors, whether the Central Govern-
ment is prepared, at least, to heed this
advice of the Sarkaria Commission. We
wang thar all the suggestions of the
Sarkaria Commission should be literally
discussed.  The proposal of the Sar-
karia Commission with regard to  the
Centre-State relations should be very se-
rionsly taken note of by the  Centarl
Governmhent. We want ifs implementa-
tion at the earliest. Madam, ag far as
this particular provision is concerned,
_it should be unmanimously passed. We
would like to know whether the Central
Governmeni will come out with a Cons-
titational  amendment in order to give
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effect to this very important  recom-
mendaion which is suggested
by the Sarkaria Commission. Madam, 1
would also like to bring to your notice
that this issue was put before the repres-
entatives of the  Central Government.
What did they say? ‘We always used lo
consult the State Governments.'  This
was the statement issued by the Ceatral
Government. At the same time many
State Governments said that they were
not consulted. What is the meaning of
this? Either the State Government was
lying or the Central Government,
Madam. it is an unfortunate  situatjon
where we are constrained to discuss whe-
ther the Constitutionally elecled — State
Government or the Central Government
was lying before a Constitutjonal auth-
crity—a Commission appointed by the
Central Government, To avojd such
unfortunate situations, 1 reques{ the
Central Government to come  forward
with a Constitutional ymendment in this
regard. The whole Opposition will coo-
perate with them. You should  make
consulations with the State Government
by the Central Government mandatory
before u Governor is appointed. With
these observatjons, I conclude. Thaok
you,

SHRI JAGESH DESAI {(Maharash-
tra): The Government cannof react on
this issue. During Zero Hour if an
issue like this is rajsed, the Govera-
ment cannot react, (Interriptions).. .

SHRMATI JAYANTHI NATARA-
JAN: She has already ruled it. (In-
terruptions) . ..

THE DEPUTY CHAIRMAN: Mr. Ja-
gesh Desai, T ruled it. I did not want to
take it up. But Mr. Sibtey Razi said
that we may discuss it and I allowed.
If still Members don’t want it, T  can
withdraw, (Interruptions)...

SHRI YAGESH DESAI T feel, it is 2
waste of time. The Government cannot
react o such issues. .. (Interruptions)..
If the Zero Hour js going to go on like
this. 1 cannog associate myself with it.
It is a waste of time, (Interruprions),
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SHRI TINDIVANAM G. VENKAT-
RAMAN (Tamil Nadu): We are nct
here to discuss the Chairman’s ruling. .
UUnterruptions) .

THE DEPUTY CHAIRMAN: Mr.
Jagesh Desai, if vou go back to my
ruling, T said the same thing that you
are saying now. I said that we can dis-
cuss this maiter in a proper forum
where the Government can come forward
and express its views and give its opin-
ion. Now, this will not have any yseful
result since there will be no answer, If
you want to make your points, fine. That
is what the Members want. [{ s okay.

SHRIMATI JAYANTHI NATARAJAN:
Madam, 1 also rise to draw the attention
through you of the House and of  the
entire country {o a serjous Constjtutional
Crisis that has developed in the State of
Tamil Nadu. I would like to endorse
wholeheartedly what Mr. Baby said. We
are all aware of what healthy conventions,
are, We all endorse thag hea]thy conven-
tions means that people in high Cons-
titutional offices, whether Governor or
Chief Minister, should behave in a par-
ticular way. We are all also aware of the
on-going debate on the Sarkaria Commis-
sion Report. But, Madam, today 1
would like to suggest before this august
House that it is wrong to discuss the
Sarkaria Commyjssion in the light of this
controversy. 1t {5 nog a good example or
it healthy background or a proper en-
vironméng to discuss Centre State rela-
lions. We are falking of federal struct-
re. We are lalking abont what the
Sarkarja Commission suggested. that the
State Government has to be consulted
before a Governor is appointed. Madam,
article 153 of the Constitutjon  deals
with the appointmen; of Governors, Arti-
cle 154 says that the President, under his
seal and warrant, appoints the Governor.
To deny this and to make the Governor
into a subjecy of controversy in a legis-
Inture is equally violative of the federal
structure of the Constitution. Madam.
the legislature js there. They are elected
represéntatives of the people. Jus as the
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Governor §s expected to function ip a
particular way, the legislature and the
Government in the legislature, being re-
rresenrative of the pecple, enjoying total
mandate from any kind o action for
whatever is said in the legislature s
a0 expected to behave in a particular
wiy. And that also should not be abused
by any Legislature or by any  slected
Government.  Madam, today we have a
serious situation because Governor js a
part of the Leeislature. Mr. Baby poin-
ted out certain instances. [ am saying
that the federal structure itself will be
disturbed if a Governoy can be recafled
ag the insjance of rhe State Government
ecause 1 Govarnor is not an individual,
it is not this Governor or that Governor
- the Governor is a high constjtutional
authority. He represents the President,
He is the Constitutional head of  the
State. Therefore, a Governor cannoy be
rezafled this way. Madam, I would alsc
like to remind the House that the Gov-
ernor alsp has certain powers under the
Constitution. We are requesting for an
amendment of the Constitution, A
Governor has certain powers under the
Constitution. And, under article 163, the
Chief Minister and the Council of
Ministers hold office at the pleasure o
the Governor. The Governor has the
power to appoint a Chief Minister. The
Governor has the power to appoint the
Council of Ministers, The Governor also
has the power to remove a Chief Minis-
ter. The duty of the Governor, as the
Constitutional head of the State, is to
report to the President when there  is
breskdown of the Constitutionaj mach-
inery in the State so that President’s tule
can be imposed. So, Madam, if a Gov-
erfor can be recalled or appoined  at
the will of a State Government. it will

make toral nonsence  of the pro-
visions of the Constitution; jt will
make total nonsense of the federal

structure of our polity. Madam 1 also
wen; through the debates of the Cons-
titueny Assembly. Though the matter was
discussed ¢hat the consent of the State
Government should be mandatory, this
was summarily rejected by the Constit-

vent Assembly. That was the context in
which Panditji made an obseivation that
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the people of high stature should be 4pp-
ointed as Governors. We are talking ab-
out ihe Constitutional amendments  in
light- terms. We are saying that yon
shonld make something mandatory. I
ask myself, How can we ask a Chief
Ministers and the Government in a
State for their consent to appoint the
very Governor who appoints them 7 This
would make total nonsense of the Cons-
titutional provisjons. MAfadam, §  just
want to add two or three things and I
want to add these points in a spirit of
responsibiliy. Madam, here, we have a
legislature where the Goverament and
Members enjoy total jmmunity. Allega-
tions bave been made apainst the Gov-

ernor. A Resolution has been pasSed, -

Madam, that Resolution has ng constif-
utional validity. . \Ingerruptions).

SHRI SANGH  PRIYA GAUTAM
(Uttar Pradesh): Madam. I would like to
know whether nonsense is parliamentary
or an unparliamentary word.

SHRIMAT JAYANTHI NATARAJAN:
1 was jusy talking abouy the provisions. .
(Interruptions) 1 withdraw it ....(Inter-
ruptions). ... T said, ¢ This will make
nonsense of the Constitutional provisions.
I withdraw the word. I have no prob-
lem,.. (interrupgions) I am sory......

SHRI G. SWAMINATHAN. Now
that Mrg. Jayanthi Natarajan is talking
about the Legislature, let me aiso talk
about it. She is willing to set a prece-
dent. We will also be benefited this.
She has been arguing as a good Tawyer.,.
{Interruptions),

THE DEPUTY CHAIRMAN: All right.
Let us not argue. ..(Interruptionst Order
{(Interruptiosns)

SHRT V. MARAYANASAMY {Pondi-
chary). The word has been used in a
proper sense, Ir bag not been misused. ..
(Interruptions) .

THE DEPUTY CHAIRMAN: Pie:':se
sit down, 1 think T know the ’Enghsh
language. ¥ 1 am asked. 1 will  telf
you thag it is not unparliamentary. But
the sense hag to be there. lf. sl}e
likes, she can say. ‘no sens¢ which is
better than nonsense.
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SHRIMATI JAYANTHI NATARA-
JAN: Madam,_ | would say, ‘i is mean-
ingless'. I am nog using it m a deto-
garory term, T am talking about the
impact of the Constitutional provisions.
I have high respect for a legislature or
an elected representative, The reason
why I was saying that is, if you look at
the situation in a background  where
Members epjoy total jmmunity from
all actions, if the rules are suspended
twice so tha; the Governor’s action can
be discussed...... then, in what con-
text can we view these very  comstitu-
tional provisions which I have referred
to where a Governor has a solemn res-
ponsibility under the Constitution to
function ag the constitutional hcad of
the State? I referred to it specifically
and I say this with responsibility. Here
we have a case where the Govrnor has
granted the sanction to prosecute a
Chjef Minister, Rightly or wrongly,
whether it is mala fide ar boaa fide, he
has granted the sanction.. . {Inicrrup-
tions) . ..

SHRI MD. SALIM: Madam, § am
on a point of order.

SHRI IBON ROY (West Bengal):
Madam, T am on a point of order.-My
point is, the matter is pending in the
High Court. So, she cannot make any
comment on that. The matter jg sub-
judice., . {(Interruptions)...

SHRI G. SWAMINATHAN: Madam,
you ask her to conclude becausc we have
to adjourn the House at 1.00 p.m. and
there are many speakers. If you go On
giving to her epdlessly, then we  will
not able 1o get a chance to speak, We
should also be allowed to say sometting.
If the Member takes half-an hour for
making her speech, we will moy  get
an opporfanity, You will deny us an
opportunity to state our views, There
are other Members also, 'There ar¢
seven or eighy Memberg more to speak...

(Interruptiosns) ...

SHRIMATI JAYANTHI NATARA
JAN: T am sorry, Madam. The fac
is that the Governor has granted  th
sanction to prosecuge the Chief Minister
The High Court has upheld the Gover
pore’ action. The High Court has passe
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severe gtrictures againsi

the Chijef
Minister,

THE DEPUTY CHAIRMAN: Mrs,
Natarajan, T must remind you.. tinfer-
riuptions) . .

SHRIMATI JAYANTHI NATARA-

JAN: It is in the newspapers, Madam...
(Interruptions). ..

THE DEPUTY CHAIRMAN: Just a
minute, please. Mrs, Jayanthi, 1 must
remind you of one thing. Let us de-

fing the parameters, Whag I reag in the
newspapers js that the High Cour+  has
also said in the judgement that tav Piess
and the people should rog make Lielr
own observations on what it says. S6,
let us not let thig House make observa-
tions on a judgement of the Cowrt. Let
ug confing ourselves to our problem nand
not to what the Court has said.

SHRIMAT! JAYANTHI NATARA-
JAN: T em talking about my problem.
The people of Tamil Nadu are very much
worried about this problem  We want
to have a provision whereby it be-
comes possible to prosecute a corrupt
Chief Minister, if there is a corrupt Chief
Minister in case any Governor 4t @
particular point of time sancfions the
prosecution of a corrupt Chief Minister.
We want o be in a position whefe we
can prosecute that corrupt Chigf Minis-
ter to protecy probity in public life.
Now we have a situation wherte the
Governor of a State sanctioned  the
prosecution of a Chief Mipister. ..

(Interrupliosns) .

SHRI V. RAJAN CHELLAPPA
(Tamil Nadu): Petitions ate submitted
to the President to sanction the prose-

cution of the Prime Minister. {Inter-
rieptions),
SHRT MD. SALIM: The President

was souchf. . (Interruptions .

SHRI G, SWAMINATIIAN: Aiadam.
a petition Wwas presented to the hon.
President geeking permission (o prose-
cute the Prime Minister. A ne;mon
was filed earlier secking the permission
of the President to prosecute the then
Prime Minister, Shri Rajiv Gandhi. Can

ey e
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she deny this? I would like to say that
she is going (0 treed on a  dangerous

ground, Mrs. Nataraian, you are going
to treed on a very dangerous

ground.
Tomorrow a Congress Chief  Minisier
may be prosecuted. You are going-to-
wards a dangerous ground, Please be
careful ..{Inierruptions)..
SHRIMATI JAYANTHI NATARA-

JAN: Madam, I would like o know
through thjs Council of States, through
you, whay remedy ig there for the people
of a Siate if they want to ..{/nterrup-
tions). . -

SHRI V. RAJAN CHELLAPPA: Peo-
ple will tell that, You sit down .. {In-
terruptions)

SHRI MD. SALIM: Madam,
she says lowors the dignity of
House ..(Interruptions). .

what
the

SHRI S. K. T. RAMACHANDRAN
(Tami! Nadu): She is talking about a
State and not aboug a particular State.
Yoo dong understand what she  nas
said. You are all speaking here, shouting
here, just to please your Chief Minister.
She i, not talking about the Chief Mi-
nister of Tami Nadu, She is only talk-
ing ahout a Chief Minister, Please try
10 understand. (Interruptions),

SHRIMATI &IRA D/S (Orissa). Ma-
dam. the Chajrman has permitted us to
speak on some point . .{fnierruptions)

SHRIMATI JAYANTHI NATARA-
JAN: Mademm, Mr. Sa’'m says that I
am lowering the dignit* of the House.
Whar did 1 say which lowered the dignity
o’ this Hou=e? Let him say one senfence
which 1 have said which lowered the
dignity of tre House. Let him say. Mr.
Salim_ vou tell me. Let him say waal
lowered the dignity of the House.

SHRI MD. SAL™: At the very beg-
inning, the  semjor Members of this
House. {Interrieptionr) . .She should
know what :hould be discussed and what
should nog be discussed.
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SHRIMAT] JAYANTH] NATARA-
JAN: Madam. this amounts to [ntimida-
tion.

SHRI MD. SALIM: There are certain
parameters. One should  discuss within
the parameters.

SHRIMATI JAYANTH] NATARA-
JAN: You are not the Chairman. ...
(Interruptions) . . .

SHRI DIGVHHAY  SINGH (Bihar):
She has not said anything which lowers
the dignitv of the House.

SHRI V. NARAYANASAMY: Ma-
dam, we have decided in the Committee
that. . Unterrupiions). ...

SHRI{ MD. SALIM: You have ap-
pointed a man. who Is involved in  the
Hawda racket. as Governor ...
(Interruptions)

SHRIMATI JAYANTHI NATARA.
JAN: Now, he is changing his sand. 1
would request Mr, Salim to point out
as to what sentence [ said which Jowers
the dignity of this House. I challenge
his to get up and say that. Let him get
up and say. . UUnlersuptions)y.

SHRT MD. SALIM: Waat do you
want me to say? Dou you want to lislen
what I say? You have appointed a person
as Governor who is involveq in the
Hawala racket . (Interruptions .. and
now you are asking as to what the re-
medy is. (interruptions)y Your are the
people who have ..(Interruptions) You
are the people. (Interruptions)

SHRI G. SWAMINATHAN: If some-
body says the Prime Mijnister is corrupt.
do you want that we should go tfo the
President? .. (Inierruptions) 1f somebody
says that the Prime  Minister got one

{Interruplions) What will happen to the
Constitution? 1 am not talking about the
Chicf  Minister . (Inlerruptions) 1
will reply.... (Inerruptions}

THE DEPUTY CHAIRMAN: Please
sit down. You have only 15 minuies.
(Intersuptions) T have  certain names
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which are three on my pad. (Interrup-
tions) . The thing is that today we have
onjy these 15 minutes. ..(Interruptions)

SHRIMATI JAYANTHI NATARA-
JAN: Mr. Salim. you keep quiet.

THE DEPUTY CHAIRMAN: I will
request everybody .. (Interruptions)

SHR] MD. SAL'M  You shut up.
(Fnterruptions)
SHRIMATI JAYANTHI NATARA-

JAN: Why should 1 shut up?
tions)

{Interrup-
You sit down. (Interruptions)

THE DEPUTY CHAIRMAN: Al
right Mr. Malkani asked me if there is
o time-limit for speeches and T said
there is a time-limit for speeches, but
there is o time-limit for fighting. 5o,
please don’t fight. (Interruptions) Please
sit down. (Interruptions)

ot e T wol afgd agw
g 43, a8 &3, & dzwm, b
WA Ag q3 | TH W A gW @nr
T AT |

The thing is that Jayanthiji, you will
have to ..UIngerruptions) No, ‘This is
not proper. (Inferruptions) 1 will ad-
journ the House if the Members are not
going 1o listen to me. {(Inferruptions 1
will really adjourn the House, (Interrup-

tions.  Pletse siy down_ (Inferruptions)
-
SHRI G. SWAMINATHAN: Madam,

onlv the Congress Chief Minister  are
non-corrupt .. (Interruptions)

THE
sit down.

DEPUTY CHAIRMAN: Please
(Interruptions)

SHRI G. SWAMINATHAN: All the
other people are corrupl. (Interruptions)

THE DEPUTY CHAIRMAN: Mr.
Swaminathan. plcase sit down, (Interrup-
tions . Please sit down. T am not aliow-
ing any morg discussion on it till every
body sits down, nterruptions)
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SHRI K. R. MALIKANI  (Delhi):
Madam. s there a time-limit on a speech
or not?

THE DEPUTY CHAIRMAN: [ said
there is a  time-limjt for a  speech.
(Interruptions), But there is no time-
limiy on fighting, unfortunately, (Inter-
ruptions), The thing is thag we have very
little time. Jayanhiji, you have spoken

enough.

SHRIMATI JAYANTHI NATARA-
JAN: Madam_ I have one more point.

THE DEPUTY CHAIRMAN: But you
might take ten  minutes for one more
point. What and to do with  the
other names? (lmerruptions), One minu-
te. [ am taking up the cause of all the
Members. You please keep quiet. Ja-
vanthiji, one thing is there that I con-
not curtail the right of other Members
whose names are written here. You
please be courteous to the other Members
because they have also a right to speak.
(Interruptions)

SHRIMATI JAYANTHI NATARA-
JAN: Madam, 1 seek your protection,
Before continuing, I want vour attention,
Madam I want to raise one point.
With great respect. you are sitting in

the Chajr.  You are the authority ‘o
control  us in your capacity as

(Interruptions) No. ! have a genuine
problem. Now, Mr. Malkani has

very rightly raised the question of time.
I agree that the other Members have a
right to speak and they have to speak
in the  House. Now, I am raising a
" problem in front of the whole House.
The ATADMK Members were objecting
and you weTe siopping them, whatever

it 1s.  Mr. Salim gets up and says that
T have done something lowering  the
dignity of the House. When challen-
ged, he did not answer. Then. he says

that T have gopointed the Tripura Gov-
ernor. Now, how do T control mv
speech when thic kind of interruptions
are made and allegations are made which
he does’t substantiate ..(Interruptjons)

Madam. with the intimidation tacticts
of the Opposition to prevent us from
speaking Wow do vou expect me to finish?

[ 28 APRIL 1995 |

in Tamil Nadu 478

SHRI S§. TAIPAL REDDY (Andhra
Pradesh) You make youy Point
(Interruptions). . . .

THE DEPUTY CHAIRMAN: Piease
don’t get provoked. That is why on Mr.

Malkani’s  query, .. {Interruptions) . .
whole trouble is that Members speak
without getting up, (Interruptions) . .

Please keep quiet.

sitwal ey mme: W, v
g W W M0 EiN, 4 gl
Fm?

guswrafa =i A g geaT )

SHRIMATI JAYANTHI NATARA-
JAN: Madam, only have \Interrup-
tionsy.

st W ge@T (39T 9IW)
mA FEN 7 o omodm e

I/ IR AT IR FEA TR FL

¥ ooy ¥  ¥Aw ¥ Tg4s
SEE g g § 1 Ay afva €
f& s FTET AR FT S, WWNE

gl 9% g A @ad ud § Wi
gy Ag A g | Fiwa gt 9T
oqw WA F {97 e A ST
T § Ty wE wim v W
F &, #AGW  F FAF | W= (%
TET EET w0 A ML FIAT AWIAT
& fSaar wg  ®eT MY wWT
.. . (wmm)

ETRI N I

. (wagaw)

sgwmafa ¢ &fer,
(zamerr@) 4z s

Let us finish in one minute. Please.

SHRIMATI JAYANTHI NATARA-
JAN: Madam, my Hindi is not very
gocd. He is calling me uvncivilised.

THE DEPUTY CHAIRMAN: No, o
{({nierruption

SHRI §. JAIPAL REDDY: You pro-
ceed on vour point.  (Inferruptions)..
Madam, vou direci the Member to speak,
UUnterruptions),
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THE DEPUTY CHAIRMAN: Can
you also keep quiet?

SHRIMATI JAYANTHI NATARA-
JAN: Madam, my point is very simple,
We are talking about a resolugion
which may be passed by a legislature in
the background of sanctions.... Madam
we are talking about a resolution
(Interruptions) . .

THE DEPUTY CHAIRMAN: Let her

finish. I don’t know what to do.
UUnterruptions),
SHRIMATI JAYANTHI NATARA-

JAN: Madam, we are talking about a
resolution passed by a legislature  for
recall in the background of a Governcr
having given sanctions to prosecute a
Chief Minister. Then what mecha-
nism dg the people of the State have
to prosecute a  corrupt Chief Minister?

They are trying to remove the very
mechanism. . (Inferrupiions).. What is
this Mr. Malkani? You have expresced

your views and let me stale my views..
{Interruptions).

_THE DEPUTY CHAIRMAN: Mis.
Natarajan, please don’t repeat. You have
said this point before. Please don't
repeat othaerwise, I will have to curtnji
vour speech. It can’t go on like this.

SHRIMATI JAYANTHI
JAN: No. Madam,

NATARA-
.. (Interruptiony) . -

THE DEPUTY CHAIRMAN: Ncbo-
dy is interrupting vou. You don't g0 on
repeating it. Until and unless somebody
is proved corrupt, you can’t call some-

body cannof, You cam't. ..(Intermy-
tions). ..
SHRIMATI JAYANTHI NATARA-

JAN: Madam _this is on recosd that I
have said a cnrrupt Chief Minijster.. ..

(Interruptions) .. Madam, I have not fi-
nished. T vt s little more time

SHRI G. SWAMINATHAN: Madam.
(Interruptions), ..

THE DEPUTY CHAIRMAN: Lst her
finish. I will give you some  time
Let her finish, ..(Interruptions)..
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SHRI SATISH AGARWAL:  (Rajas-
than): You can say “alleged ¢lwarges of
corrpution’, but you can’t say abou; the
Chief Minister of Tamijl )-affn. She js
the Chief Minister of Tami Nadu.

SHRIMATI JAYANTH: NATARA-
JAN: Who said? I didn’t talk about her
I saig a corrupt Chief Minister .. (Inter-

ruptions) .. Madam one minute only.
Vnterroptionsy,

THE DEPUTY CHAIRMAN: One

minute, Please sit down .. (Interruptions)

SHRI S.K'T. RAMACHANDRAN:
She is talking in general, ..{(Enterrup-
tions) .

THE DEPUTY CHAIRMAN: Now, he
is interrupting you from your own party.
I am not giving you any more time, I
am not allowing you any more time...
{Interruptions),

SHRI SATYA PRAFS: ./ MALAVI-
YA (Uttar Pradesh): That too from
Tamil Nadu. ..(Inferruptions)..

SHRIMATI TAYANTHI NATARA-
JAN: . .the relation between the Gov-
ernor and a Legislature, Madam. a legis-
lature can’t be uwsed by anybody as a
place where not only a  Governor is
attached, but the Supreme Court is zl-o
attached the Press is attached all kinds of
judicaj] kodies are attached, Madam. if
this kind of complete immunity a legis-
lature enjoys. then the entire people of
the State will have no protection. The
legislature should not be misused by any-
body to attack. The legislature is -he
swuctign sanclorum of democracy in a
State.

THF DEPUTY CHAIRMAN: We can-
not discuss that issue ..(Inferrupiions).

SHRIMATI JAYANTHI ¢ RTARA-
JAN: What am 1 saying? (Interruptions)
I em +alking about the Constitution (In-
ferrutions).. They attack the judiciary
they attack the Sureme Court (Infer
ruptions) .. Madam they attacked the
Supreme Court, ‘The Hindw newspaner
js  attacked (Interruptions) Madam, by
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using the floor of the Legislature, they
attacked the Supreme Court, they attacked
‘The Hindu’ newspaper, they attacked
the Press which is against them, they
attacked the IAS officers, they attacked
everybody. .. (Interruptions).

THE DEPUTY CHAIRMAN: Okay.
Now, ..(Interruptions).. Just a minute
{Interruptions) .

SHRIMATI JAYANTHI NATARA-
JAN: They are misuing all the powers
under the Constitution, (Interrup-
tions).. This is a mockery of any federal
provision. This is misuce of all the
powers of the Legislature (Interruptions),

THE DEPUTY
Swamniathan,

CHAIRMAN: Shri
.. (Interruptions). ..

SHRIMATI JTAYANTHI NATARA-
JAN: Madam, the Szeaker said that
(Interruptions)... Tha Speaker of the As.
sembly said that. ..(Inferruptions).. ..
When the Speaker was in the Chair. ..
(Interruptions).

THE DEPUTY CEHAIRMAN: Now,
Mrs. Natarajan, the time is over. Bolive
Swaminathanji, (Interruptions)

SHRIMATI JAYANTHI NATARA-
JAN: Madam, can you imagine a situa-
tion, ...(Interruptions).. ..

THE DEPUTY CHAIRMAN: I have
got to prote:t the rights of all the Mem-
bers. Boliye (Interruptions). . 1 am sorry
.. (Interruptions) . Just a minute, .(In-
terruptions)...One Minute, Mrs. Jayan-
thi Natarajan, let us understand our
parameters also.. If, today, I have allowed
you, for whatever reasons, to discuss the
State Assembly, ...(Interruptions)..
Please, one minute.., Whether it is right
or wrong, I am not sitting in a seat of
judgement here No, (Interruptdons), .,

SHRI S. JAIPAL REDDY: Expunge
it, Madam,.. (Interruptions)...

THE DEPUTY CHAIRMAN: Mr. Jaj-
nal Reddy, just a minute, I am on my
feet. Please sit down. 1T am tryieg to
tell you the seriousness of the situation
of what has happened in any Assembly
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in our country, This is a federal structure:
There are other Assemblies  also, not
only in Tamijl Nadu. This country has got
many State Legislatures. Today you are
concerned with your Assembly. There are
other Assemblies also. Just a second,
please. My concern is to keep the dignity
of this House, We have never discussed
the conduct of any Assembly in this
House and more so that of 3 Speaker. I
will never permit the conduct of the
Speaker of a State Assembly or any sther
Assembly to be discussed here, Please rest
assured, That is why we should know our
parameters We should not make such a
precedent ia this House which will become
difficult for us in future. Please, for
whatever reasons vou might be aggrieved,
still, we should keep our senses..

SHRI S.
control!

JAIPAL REDDY: Under

THE DEPUTY CHAIRMAN:
control,

Under

SHRIMATI JAYANTHI NATARA-
JAN: I have only said that there would
be turmoil. I have never said anything
else. (Interruptions),. .

THE DEPUTY CHAIRMAN: You
cannot even mention ‘Spezker’. We can-
not mention ‘Speaker’ because he is not
in this House. He cannot defend himself.
Whatever he has said, it is his jurisdic-
tion. ¥ will pot permit it I have seen you
presiding over here for  many years.
Whet'er anybody likes or dislikes it, the
dignity of the Rajya Sabha has to be
maintained by all of you. We have to be
careful, on whatever ground we are. It is
a difficult situntion, Please help maintain
the dignity of this House.

SHRI G. SWAMINATHAN (Tamil
Nadu): Madam, the matter ¥ would like
to raise is ...(Interruptions),.. Madam,
the matter T am raising is not of a parti-
cular State, This is the matter pertaining
to the whole country because two main
issues are involved.

THE DEPUTY CHAIRMAN: Be care-
ful, T will apply whatever T have told
earlier to you too, ..(Interruptions)...
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SHRI G. SWAMINATHAN: I will be
very careful, T will be within the para-
meters. If you think that I am exceeding

the parameters, you tell me. One point
that has been rajsed by Mrs. Jayantbi
Natarajan was how control a Chief

Minister or any Chief Minijster if he is a
corrupt Chief Minister and the only point
she said was that the sanction has to be
granted so that the Chief Minister can
be prosecuted and the sanctioning autho-
rity will be the Governor of the State.
This is the argument. Madam, the sanc-
tion of the prosecution against the Chijef
Minister is being given in the Code of
Criminal Procedure under sectjon 197.

That s under which the Governor the
discretion because a Chief Minister
has already been  defined as a Govern-
ment servant, a public servant The Prim
Minister is also a public servant. On that
basis the Chief Minister can be proscu-
ted ‘under the discretion of the Gover-
nor. The Prime Minister can be prose-
cuted by the President. Then, the Gover-
nor is being appointed by the President.
The point is how the whole  matter i
being raised in the Tamil Nadu Assemb-
ly. Madam. the point is .. Unterrup-
tions)... T am not at all referring to any
proceedings of the Assembly, ..(Fnter-

ruptions), No. ng please allow me
to. speak, 1 am talking about the As-
sembly, Madam.

THE DEPUTY CHAIRMAN: Mr.

Swaminathan, one thing, first you don't
look at that side. You are not addres-
sing them. You are addressing the House.

SHRI G. SWAMINATHAN: The point
is, today the Governor may give sanc-
tion to  prosccut an Oppusirion-party
< hief Minister. Tomorrow after elec-
tions, may be another  Chijef Minister
velonging to tae Congress Party may be
proseculed by the Governor. Muadam,
this prosecution is a very dangerous pro-
ceeding because this is a king of ..(/n-
lerruptions) Any Chief Minister of
any party can be prosecuted. Any Chijef
Minister of any party can be prosecuted.
A Governor can belong to that ruling
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party. Tomorrow there may be a G:;a
ernor another ruling party may also te
there, Madam, the problem s if ycu
are going to give this kind of authorjty
to sanction porsecution, then the in-
cumbent Chief Minister may be prosecu-
ted.  Madam, not only the incumbent
Chief Minister if we oppose the Prasi-
dent, the President also can sanction pro-
secution of the Prime Minister Under the
same section as 1 have already read, our
former President, Shri R. Venkataraman
be has written in his bjography—he was
approached for prosecution of the then
Prime Mlinister in the Bofors case. MHe
did not know what to do. 'This is the
position. Tomorrow ATADMK  Partv
MLAg can join together and, with, a2l res-
pect to the Prime Minister I can say
- Unterruptiony) . .Tommorrow Mr, Har-
shad Mehta ... (Interruptions)... We
can also go to the President saying that
we want prosecution of the Prime Min-
ister. Madam, this will be a very bad
rrocedet. The poing that I would Jike
to make is. ..(Interruptions).. ..

THE DEPUTY CHAIRMAN: Mr,
Swaminathan, what did you say? 1 can'{
hear when cverybody gets up. How is
Mr. Harshad Mehta connected with
Tamil Nadu. Has he got any property
there? No, no; do not talk about those
things. It has got nothing to do wiih
those things. Relevant things you talk.

SHRI G. SWAMINATHAN: Allright,
Madam_ The point that I would like to
make is, how can an Assembly discuss
about the Governor? Madam, there is
a provision under the Constitution that
a President in office can be impeached by
the Parliament when he does something
wrong. So also a Yudge can be impeach-
by the Parliament. There is only one
Constjtutional functionary who cannot be
take to task either by he Legislature or
aniywhere, The Sarkaria Commission
also discussed this matter whether
impeachment of the Governor for his
nmissions and commissions can alse
be taken up by the Assembly That
was also taken up. The Assembly is
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the place wherein the matter has to
be discussed. otherwise, he is not
under the control of anybody, he is
dircctly under the control of the
President As President is the appoin-
ting authority. there is no parameter
under which he is 1o be appointed.
Madam. the Sarkaria Commission
went into  all these matters. Tt is
nearly five years since the Sarkaria
Commission’s Report has been given
to the Government and various dis-
cussions have also taken place in
various places. Yet, Madam, an Ac-
tion-Taken-Report on the Sarkaria
Commission has not yet been given.
Madam. the Sarkaria Commission has
discussed many important matters, in-
cluding the Governor, and 1 would
request the Central Government to
see to it that an Action-Takn-Report
should be given as early as possible,
especially on the appointment of
Governors. On the appointmeft of
Governors, my hon. friend. Mr. Baby.

has already stated. The parameters
for ...(Inferruptions).
SYED SIBTEY RAZI: We have o

adjourn, Madam. We have to go for
Namaj. We have a tradition in this
House,
y . -
ot AAEIT sy gAY FATH G5
AT § (Fmaama)
SHRI G. SWAMINATHAN: Madam.

you said you would give e some
time. (Interruptions) .

SHRI V. NARAYANASAMY: Madam.
I have also been permitted by the

Chairman  Unterruptions).

SHRI G SWAMINATHAN: The
Sarkaria Commission has already
given certain parameters. (Interrup-
tions)

SHRI $.K T. RAMACHANDRAN: 1|
cannot  be cowed down by thesc

people. (Interruntions)

SHRI DIGVIYAY SINGH: Whar has
happene? to him?
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SHRI §.K.T. RAMACHARDKAN: 1
am the disciple of Kamaraj. I cannot
be cowed down. (Interruptions) Had
Kamaraj been there. the State would
nol have come to such a position. It
is sad to see what is happening in
Tamil Nadu today. (Interruptions).

SHRE G. SWAMINATHAN: Madam,
there are some parameters in regard
to the appointment of Governors.
Unterruptions) Governors cannot be
appointed just like that. You cannot
suddenly appoint Govenors. The
State Governments have to be consul-
ted beTore appointing the Governots.
Some-times, it so happens that inti-
mation is given to the Chief Minis-
ter, The Chief Minister is not con-
sulted. There is a lot of difference
betwcen ‘intimation’ and ‘consulta-
tion’

The Sarkaria Commission has laid
down certain norms under which a
Governor has to be appointed. The
Commission has said that the Gover-
nor should be a person who has been
eminent in some field of activity.
He should be a person who does not
belong to the State. He should be a
person who is not too intimatey con-
necled with the politics of the State
to which he is appointed. He should
be a person who has not taken any
active apart in politics, in general,
and in the recent past, in particular.

These are certain norms, Madam,
which have been laid down. The $ar-
karia Commission has said that these
are the norms on the basis of which
# Governor has to be appointed. The
Sarkaria Commission has also said
that sixty per cent of the Governors
were politicians, disgruntled politi-
cians, politicians  belonging fo the
ruling party.

The Sarkaria Commission has also
said that a person belonging to the
raling party at the Centre shounld
not be appointed as a Governor.
Otherwise. what happens is that. if he
had been n memeber of the ruling
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party,.if he had been a senior poli-
tician, if he had been an active poli-
tician, he may like to the line
of the party at the Centre. Even
after becoming Governor, he may act
in the same manner as earlier because
he may like to get another term, oz,
he may like to be given some other
assignment after his terms ends, That
is why the Sarkaria Commission has
said that once a person 1s appointed
as a Governor, he should not be re-

appointed. As 1 said earlier, he
should be a person who does not
belong to the party ruling at the

Centre. These are th¢ main guide-
lines given by the Commissioni. They
have also said...

THE DEPUTY CHAIRMAN: Who
bas said these things?

SHRI G. SWAMINATHAN:
$arkaria Commission, Madam.

THE DEPUTY CHAIRMAN: i
though it was Pandit Nehru,

SHRI G. SWAM/NATHAN: Madam,
the Sarkaria Commission has also
said that there should be a National
Advisory Panel which could consist
of the Prime Minister, the Presiding
Officers of both the Houses and Leu-
ders of the Opposition. This panel
could suggest names to the President.
For example, in the case of the Elec-
tion Comnimission also, we have been
talking about such a panel. Similarly,
a panel can be formed in regard to
the appointment of Governors.

The

What we see now is that Governors
are being appointed without consult-
ing the Chief Ministers. They arc
just thrust upon the State. After
them come to the State, sometimes,
when they do not agree, they behave
.in a peremptory manner. Sometimes,
they do not establish a proper rap-
port with the Chief Minister and
they behave in an arrogant manner
with the Chief Minister. As a result
of this, no proper rapport, no proper
relationship, is  established between
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the Governor and the Chief Minis-
ter.

These are all matters which the
Government of India has to go into.
This is creating a lot of tension.
In this context, the Tamil Nadu
Assembly adopted the Resolution.
We have said two things. One is that
the G#ernor should be appointed jn
consultation with the State Govern-
ment. Secondly, there should be a
panel which should make recomenda-
tions in this regard.

Another thing I would like to say
here is that this kind of sanction for
prosecutioii against a Chief Minister
of any party would create a bad pre-
cedent. This is the first occasion
where sanction has been given.

THE DEPUTY CHAIRMAN: Second
occasion.

SHRI G. SWAMINATHAN: No,
Madam. You are referring to the
Antulay case. It was different. There,
the sanction was given after he quite

the office of the Chief Minister.
He went to the court. The
lower court allowed it and the

other court also allowed it. But this
is the first occasion in the history of
the Indian Constituution where
sanction has been given Tor rrosecu-
tion of an incumbent Chief Minister.
Earlier, in the case of Mr. Kairon, a
Commission was appointed by the
Central Government.

Madam, in the end, [ would say
that This would set a bad precedent.
Therefore, I would request that the
opinion expressed by the Tamil Nadu
Assembly should be taken into ac-
count.

SHRI S. JATIPAL REDDY: Madam,
kindly permit me to speak on this.

THE DEPUTY CHAIRMAN: Mr.
Jaipal Reddy, permission was given
by the Chairman in respect of these
names. I will read out the names:
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Snri Tindivanam Q. Venkatraman,
Shri V. Narayananasamy, Shri Sapa—
{an Bisi Shri Satya Prakash Malaviya
and Shri Chaturanan Mishra, Your
pame should come, And then Mr,
Malkaai has sent his mame.

SHRI S. JAIPAL REDDY: Madam,
have also sent my name.

THE DEPUTY CHAIRMAN: I h‘avt;
yead out your name. Mr. J;:ilpg
Reddy, these names were cleared by
the Chairman and these names came
1o me. Now we have to adjourn th;
House for lunch because todag 318
Friday...(Interr'uptions).._ At .h
we will take up the discussion on t f:
Motion of Thanks on the Presxdentsé
sddress because yesterday the Hous
agreed to discuss that and erbaf‘s
going to have Private Members' bus
ness on Tuesday.

ot g BF AT e uag
F( F50 & 7

3 wafy o IS .i‘i’ﬁ‘a $"v?
TR I z:q:%hl Fa B 21 AW
g7 g7 FL Avedwr |

ot fad A waak (S
qam) : %5 5Te GA fmry W |
R ab FAl A

THE DEPUTY CHAIRMAN: The
House 18 adjourned till 2.30 for
lunch.

The House then adiourned
7or lunch at eleven minutes
past one of the clock.

The Hou:e reassembled after lunch at
{hirtvfour minutes past tWo of th.e cl?ck,
rheJ Vice-Chairman (Miss Saroj Khap-
arde) in the Chair.

RE. SITUATION W TAMIL NADU-~
Contd,

THE VICE-CHAIRMAN (M'SS SAR'OI
KHAPARDE): Now, we continue wst.h
the Zero Mour submissions. Shri Tindi-
vanam G, Venkatraman.
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SHRi TINDVANAM G. VENKAT-
RAMAN: Madam Vice-Chajrman, I want
to expre.s my views over the Constilu-
tional crisis between the Head of the
State and the Chief Minister that  has
arisen in Tamil Nadu.

THE VICE-CHAIRMAN (MISS
SAROJ KHAFARDE): Mr. Venkatra-
man, kindly keep one thing in mind. I
would not give anybody more than three
minutes. So you should conclude, what-

ever you want to say, within three minu-
tes.

SiiRI TINDIVANAM G. VENKAT-
RAMAN: Yes, I saall. The Constitutjo-
nal crisis has arisen because a san.tion
has been accorded by the Govermor. 1
wish to place on record that our party’s
stand in principle is that the post of
Governor is not necessary at all.  But,
when tae post of Governor is continuing,
respect to that post must be given. That
is our priaciple and that is also the view
of the DM.K. Party. In a federal set-
up, the Governor’s post is not at all ne-
cessary. In the world also we see that
there are some federal set-ups  where
there is no Governmeng at all. Germany
is one such federal set-up,

When the D.M.K, Party was ig
power, we had enacted a  legislalion
cal’ed, the Public Men Inquiry Act, under
which corruption charges against pubiic
Men were to be looked into, Unfortuna-
tely, when the A.LADMK. Party came
to power, that Act was repealed,

Now, what is happening in Tamil
Nadu? For the past two years there has
been 5 simmering cold war going  on
between the Governor and the  Chief
Minister. Nobody is able to know what
the misunderstanding is bug the fact re-
mains that the Chief Minister did not
visit the Governor for the past wo
years. On he other hand, the  papers
have reported that the Chief Minister
has instructed specifically all the top
officials, jncluding the Secretary to the
Governor, 1.G. and so forth, not o



